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of. the Central Reserve Police Force    Act  
1949.     [Placed    in    Library.    See No.  LT-
1169/90], 

II. A copy (in English and Hindi) of the 
Ministry of Home Affairs draft Notification 
(F.No. 10/9/-90-M&G) publishing the 
Ministers' (Allowances, Medical Treatment 
and other Privilege) Amendment Rules, 
1990, under sub-section (2) of section 11 of 
Salaries and. Allowances of Ministers Act, 
1952. [Placed in Library. See No.   
1252/90]. 

Notifications of the Ministry of Surface 
Transport (Shipping and Ports Wings) 

THE      MINISTER     OF SURFACE 
TRANSPORT (SHRI K.       P. 
UNNIKRISHNAN):  Madam, I lay on the 
Table— 

I. A copy (in English and Hindi) 
of the Ministry of Surface Transport 
(Shipping Wing) Notification GSR 
No. 312, dated the 8th May 1990 
publishing the Merchant Shipping 
(Continuous Discharge Certificate) 
Amendment Rules, 1990, under sub 
section (3) of section 458 of the 
Merchant Shipping Act, 1958. 

[Placed in    Library.    See    No.    LT-
1170/90] 
II. A copy each (in English and 
Hindi) of the following Notifications 
of the Ministry of Surface Transport 
(Ports Wing), under subsection (4) 
of section 124 of the Major Port 
Trusts Act, 1963:— .   .    , 
(i) GSR No. 634(E), dated the 13th July, 1990, 
publishing the Cochin Port Employees 
(Retirement) Amendment Regulations, 1990. 
(ii) GSR No. 635(E), dated the 13th July, 
1990, publishing the • Madras Port Trust 
Employees' (Classification, Control and 
Appeal) (First Amendment) Regulations, 
1990. 
(iii) GSR No. 549(E), dated the 5th June, 1990, 
publishing the Bombay Port Trust Employees 
(Conduct) Amendmen Regulations, 1990. 

[Placed in Library. For  (i)  and    II See 
No. LT-1254.90]. 

I. Report and Accounts  (1988-89)    of 
the Videsh Sanchar Nigam Limited, 
Bombay and related papers. 

II. Report and Accounts  (1988-89)  of 
the Mahanagar   Telephone Nigam 
Limited and related papers. 

 



219 Papers laid [ RAJYA SABHA ] on the Table 220 
 

THE DEPUTY CHAIRMAN: Mr. 
Pachouri, how did you come over here? 
Go back to your seat. I will not permit 
you. Go back to your seat. When I permit 
you, I will ask you to come over here. 

 
SHRI YASHWANT SINHA: Madam, I want 
to say something. 

THE DEPUTY CHAIRMAN: I will allow. I 
will definitely allow you to speak. Let me see 
what problem he has got. 
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RE.  UNSATISFACTORY  REPLIES 
TO QUESTIONS TABLED 

SHRI YASHWANT SINHA (Bihar): 
Madam, Deputy Chairman, r am raising a 
matter where I want to seek your protection, 
the protection of the Chair. I had asked a 
question of the Government which was put as 
an Unstarred Question and it was answered 
yesterday and I lot a copy of that reply today. 
The question which I had asked was: 

(a) what is the number of retiring 
Government servants who have been given 
extension in service and/or re-employment 
after retirement since December, 1989, till 
date; 

(b) whether it is the policy of Government 
to give extensions or reemployment freely 
to retiring Government servants;  and 

(c) if not, what is the justification for 
giving such extension or reemployment 
after retirement to Government employees? 

Now, the aswer which I got was: 

"As the appropriate authorities in the 
respective Ministries/Departments are 
competent to grant extension/re-
employment in service to Government 
employees working under them, the 
information regarding the number of 
employees who have been granted 
extension/re-employment in service since 
December, 1989, is not available centrally 
in this Ministry." 

Madam, this was a question relating to the 
Government -of India, not to the State 
Governments. And there are only some 
Ministries where extensions have been 
granted. It is not a large number. I am very 
surprised at the reply which I have received 
from the Government.   This is a reply which 

has come from the Prime Minister's Ministry. 
I am bringing it to your notice and, through 
you, to the notice of the House that as an 
ordinary Member of the . House I deserve 
your protection. We must be able to get 
replies to questions we ask within a stipulated 
period. It is a very serious matter that such 
simple information has not been made 
available by the Government.   . 

SHRI KAMAL MORARKA (Rajas-than): 
The Department of Personnel could have 
collected the information. T'his is not the 
only case. I have got half a dozen cases which 
I gave to the Secretary-General. The replies 
given are invariably shoddy; they are no 
replies at all. Increasingly Parliament is being 
taken for granted. We want your protection: 

THE DEPUTY CHAIRMAN: The 
Parliamentary Affairs Minister will take note 
of it and rectify it. I would like you to convey 
to the various Ministries the grievance of the 
Members. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI JAGDEEP DHAN-KAR):  
It  would  be  done,  Madam. 

 


